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When the matter came up for admission 

today, learned proxy counsel for applicant's counsel 
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dated 4.9.2002 (Annexure-D) followed by one more 

representation dated 17.10.2002 (Annexure-G) to the 

respondents regarding his grievances as mentioned in the 

presn 
u • . 	and 	 ai. urea1u i-pi-en LaLio11 - 4- 1_\ ? 	 ...) 4-i.. 4- .1-i 	_4:•.__ - 	 4- 4_. 

still pending and the respondents have not disposed of 

the same as on date. He also submits that the OA can be 
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to the respondents to examine the said representations 

and dispose of the same within a particular time frame 

to be fixed by the Court. 

On a consideration of the matter and in 

the interests of justice, the O.A. is disposed of at 
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directions - 

The respondents shall examine th 

aforesaid representations and also :he 

grounds taken in the present O.A. 	as 
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relevant rules, ins.ructions and judicial 

pronouncemen 	on the subject and dispose 

of the sne with a detailed and reasoned 

order in accordance with law under 

intimation to the applicant within six 

weeks from the date of receipt of a copy 

of this order. 
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J. 	If any grievance survives thereafter the 

applicant is granted liberty to approach this Tribunal 

	

ag1n in iieoii uiigiiiiti proeeu1ngs, 	- 	 in 

accordance with law. 

G. O.A. is disposed of as above. 

-- 	 . 4_ 	 - 	 - -- rugis Lry . 	 uIs liCu eu u •Cflu a copy UI LAI 

OA alongwith a copy of this order to the respondents. 
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